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2. Company Appeal 211397-398 & 59(4)/ NCLT/MB/MAH/2014

Common Order
T CP 29 I 397 -39 8 I N CLT I MB I }/.AI-{ I 2014

As the parties have arrived at consent terms for disposal of the Company
Petition pending before this Bench this Bench hereby disposes of TCP No.
291397-398/NCLTMB l}y4AF{l201,4 and Company Appeal 2U397-398 & 59(4)l
NCLT/MB lMAHl201.4 in terms of the settlement (consent terms) arrived at
between the parties.

Accordingly, these two matters are disposed of.

B.S.V. KUMAR
Member (Judicial)

V. NALLASENAPATHY
Member (Technical)
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